
SECTION HELD ON 20.12.2016.

Please

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) It is also informed that all applications/representations/reply to the Deficiency letters
etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The
email address is: darshan.sinsh@nic.in and ncl.dgft@nic.in. All firms are also
requested to maiUsend their present valid email addresses so that correspondences
can be made through email only.

The meeting No. l9l17 of the Norms Committee (NC-l) for the licensing year2016-2017
scheduled to be held on 20.12.2016 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The
following Members of the committee were present in the meeting: -

SI.No Name of the representatives &
their Designation

Room No. Telephone No. Department

1 Sh S.K.Jain,D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

2. Sh K.P. Singh, Dy. DGFT 302 23061562 Extn.146 DGFT,U.B.

Case No.:1/23/80-

ALC2/2013

HQ File

Pa口けName:APEX TEST'Meet No/Date:19/80‐
TECIINOLOGIES,     ALC2/2016

120.12.2016

Status:
Deferred

Date:31.Ol.2017

DEIT on 23.03.2015

and 28.04.2016 to

RLA File Lic.No/Date:0710101331 1Defer
101/80/050/00427/AM14/  :07/24/040/00310/AM14/  17.01.2014

筆驚1熊奄I壺動視聯i孵協勇耀ぢ」謬辮
ICase No.:4/3/80-

ALC2/2014

DecisiOn: it was brought to the notice Of cOmmittee
lMeeting No 07/80-ALC2/2014 dated 24 06 2014
reproduced here for reference

|五尋Na品:Mb十責ERSbヾ MともiNo′ 5五i&1うたb: もi二tuま
SUMISYSTEMS LTD.,   IALC2/2016        1c10sed

120.12.2016            1

that norms were already approveO
The decision of that meeting is

HQ File            RLA File           ,Lic.No/Date:0510380488
:01/80/050/00015/AM15/    :o5/24/040/00454/AM14/   127.02.2014
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RA may take further necessary action accordingly"' |

Parサ Name:THERMAX
BABCOCK&WILCOX
ENERGY SOLUTIONS

lMeet No/Date:19/80-
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Case No.:21/24/80-

ALC2/2014



Decision: The committee noted that the fi.r', reply dated
08.07.20 16 for comments. Case is deferred to 3 I .0 I .z}l't .

14.06.2016 has been sent to C&PC on

Case No。 :62/3/80-

ALC2/2015
Party Name:L&T― MHPS McetNo/Date:19/80-   Status:
TURBINE          ‐ALC2/2016        1Deferred
‐GENERATORS PRIVATE 20.12.2016
LIMITED

s' Hq Fil" ,RI-n pile Lic.No/Date:03107937gg Defer
:01/80/050/00062lAMl6l :03195/0401007431AM151 11.02.2015 D ate:31.01.2017

Decision: The Committee noted that the firm's reply dated 07.04.2016 sent to DHI on 12.04.2016
for comments. Case is deferred to 31 .01 .2017 .

ICase No.:58/27/80-

ALC2/2014

IHQ File RLA File
:01/80/050/00683/AM15/    :05/24/040/00536/AM15/

ALC2/2016
120.12.2016

:Lic.No/Date:0510393179
112.02.2015

Pa●y Name:POLY
MEDICURE LTD.

IApproved
I

|

,Decision: The committee decided to ratifi, the norms in line with their earlier AA No.0510392394
10 1dated 12.12.2014 as under‐
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IRArnaytakefurthernecessaryactionaccOrdingly.

‐ ICase No.:17/27/80-
|  IALC2/2014 IParサ Name:

IDYNAMATIC
TECHNOLOGIES

Mcet No/Date:19/80-   status:

ALC2/2016        1Deferred
20.12.2016: ,LIMITED,

lt
' ' Hq File RLA File Lic.No/Date:0710 lo77o5 DeferI :01/80/050100642lAMl5l ':07l24l04)l0}422lAMt5l 25.02.2015 Date:3 1.01.2017

iDecision: The committee noted that the firm's reply dated 12.02.2016 has been sent to MSME on' '18.02.2,016 for examination and comments. case is deferred to 31.01 .2017.

ICase No。 :35/3/80-     Patty Name:TERUMO  Mcet No/Date:19/80‐    status:
ALC2/2015         PENPOL LIⅣ IITED    ALC2/2016         DeferredDeferred

| に________一―――――|               |
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Decision:TheCommitteenotedthatthefirm'sapplicationhasbeensenttoC&pCon 11.02.2015
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11霊鶏寵
り8) Meet No/Date:19/80-

IALC2/2016
Status:
Approved ,

IParty Name:INTERPUMP
‐HYDRAULICS INDIA
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「続減淵鵞蘇  FI
n^^:_:ハ ...TL^^^.__:“ ^^ J^^:」 ^」 `_  ぇ:▲  た1        1    1      1    ・             . .    ^Decision: The committee decided to ratifo the norms based upon the written recommendation of
DC(MSME) vide UO Note No.30(116y15-ME dated23.l1.20l6 (copy to be sent to the firm &,・ /しヽ1

RA).
|

IRAmaytakenは rther necessary action accOrdingly.

Patty Name:PLANSEE  Mcct No/Date:19/80-   status:     |

IALC22016     ittP墜 聾 9早     IALC2/2016    :DeLrred  i
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…

|

憲翻O1087278鳳 1_覇η臨鳳扁 閉脇恵I話剛
Decision: The Committee noted that the firm has not replied to rhe deficiency (raised by DIpp)
rletter dated 15.11.2016 sent to the firm on 02.12.2016 through email and decided to send final
reminder to the firm to furnish reply failing which the case will be rejected without further notice
with direction to the firm to pay applicable custom duty with interest for EoDC.
Case is deferred to 3 I .01 .2017 .
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llll and RA lo fOrward 4 scts Of applicatiOn to‐

IDGFT HQ fOr ConsideratiOn Ofthe case.Case is deferrcd t0 31.01.2017.             ‐
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I y0^z ll.20l5 for comments. However, DIPP has informed that the case pertains to MSME.|i iAnnnrrlinolv ltJ/- A^^iA^A +^ ^^-l +L^ ^^^^ a^ r ror rF -- . i

: Accordingly,NC decided to send the case tO MsME for examinatiOn and cOmments.
l iCaSe is deferred t0 31.01.2017.

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp), 'l"tt"t dated 15.11.2016 sent to the firm on 02.12.2016 through email and decided to send final
I ,re.minder to the firm to furnish reply failing which the case *ilt u" rejected without further notice
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case is deferred to 31.01.2017.
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24.09.2015 as under:‐

Importitem No.1,2&3:¨ Net+2%
Importitem No.4&7:― As applied for being less than 2%ofFOB valuc ofexports.

漱1寵‖通'∬lT蕊撃蜘 :胤鯖認 ‰ &
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DIPP vide ID No. l2llO3l2Ol6-TSW/28 dated 20.1 2.2016 as under:-

I f . Net weight of export item may be specified as 597.61 MT containing 581.67 MT of import ,

r items at Sl- No. 1 to 11. 
l

: 2. Description of import items at Sl. No. 7,4,7,9 & 11 may be amended as " Hot Rolled Non I

l Alloy Steel Sheets/Plates/Coil/Strips of thickness exceeding 10 mm,,
i 3. lmport items at Sl. No. L,4,7,9 & 11 shall be of relevant grade & thickness as contained in

export items.
4. Quantities of import items at Sl. No. 7, 4, 7, 9 & 11 put together may be restricted as

520.45 MT and may be allowed as 1.05 Kgs./Kg. content in export items.
5. lmport items at sl. No. 2, 3, 5, 6, 8 & 10 shall be of relevant grade, shape & size

contained in export products.
6. Quantities of import items at Sl. No. 2, 5 & 8 put together may be restricted as 4.08 MT

and may be allowed as may be allowed as 1.02 Kgs./Kg. content in export items.
7. Quantities of import items at Sl. No. 3, 5 & 10 put together may be restricted as 83.64 MT l

and may be allowed as may be allowed as 1.02 Kgs./Kg. content in export items.

IRAmりねke m■her necessav κ」on“cordngり .

獅辮
1網ト

IHQ File
:01/80/050/00380/AM17/    :34/24/040/00343/AM16/    21.03.2016

1Decision:The commi■ec decided to rattfy the norms based upon the w面 tten
lDIPP vide ID No.12/103/2016-TSW/29 dated 20.12.2016 as under:―

1. Quantities of import items at Sl. No. 1 to 18 & 22 may be allowed on net to net basis
with accountability clause.

2. Quantity of import item at Sl. No. 19 may be allowed as 1.0L Kgs./Kg. content in
export items.

3. Quantities of import items at Sl. No. 20 & 27 may be allowed as 1.05 Kgs./Kg. content
in export items.

IRA maytakefu■ her necessaw ac」 on accordhgけ .

―
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recommendation of ,
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Case No.:8/1/80-

ALC2/2016
Paty Name:AZAD    Mcet No/Date:19/80-   status:
ENGINEERING     ALC2/2016        Deferred

i IPRTVATE LTMTTED l2t.t2.2\t6 i3oryffiffiiD"r*-
:01/80/050/00466/AM16/  :09/24/040/00736/AM16/ 129.03.2016 Date:31.01.2017

20.09.2016お r comments.Case t detrred t0 31.01.2017.           _|
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No。 :2/13/80‐ Name:ZENITH Meet No/DE
IALC2/2016

20.12.2016

PVT LTD.,

109739

1.01.2017

7

′
AM17/ 129,04.2016

to MSME on
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‐has raised deflciency in the flrm's application and decided tO Send it to the fl:lll to furnish reply:―

321

1. lnformaJon in respect Of Sl.No.3,4′ 5&1101lt,rdarlDef里:IIII賢i扇 _ハ in■.     ::::υ :::19 uv‖ ‖:,ヽ υr‐ ‐‐ ~・ ―― ―― ―′ ′

2.  QuanuJes of impOrt kemS at Sl.No.l t0 21{Seamless Stainless Steel Pipes)in

i I meters also in addition to their weights'

i i 3. qr.na,,,"t of import items at Sl. No' 22 to 163) in Nos' also in addition to their

i i weights.

1鳳轟胤l…      |

export product wise.

Quantities of import items at Sl. No. 1 to 3 in meters also in addition to their
2.

3.

4.

ffir"",ii,., of import items at sr. No. 4 to 6 in Nos. arso in addition to their weights.. i

r.,l..aa limnnrt itam< et Sl- NO. 1 tO 3):Чud‖ L:uい υ:… νV:― じ‐・l'‐

lL―:j:■ i√of TubeS(lmpOtt■
ems at創 .No.l t0 3)|

Deta‖ ed CalculatiOns for th
_  .    ●    =   _L__^`ι ..L^´ :ぃ ●kΔ avnハ r,nrnd‖ rヤミ                :

supported by length and number oftubesin the expOrt productS.

weight.

誕::L[[LLLnJtts of wdding ELctrodes′ Welding Wires/Strips′
VVelding

etc. contained in import item at Sl' No' 10'

lnformationinrespectofSl.No.14ofStandardDeficiencyFormatfor

I

g Fluxes 
1

i
I

Welding 
1

Consumables (import item at Sl' No' 10 ) I

Total requirement of each import item, export product wise, in a tabular form 
I
I

I

l

Status:
rred

*'ci rf,ro- friE/t<. P- SINGH
w qsrFfur*a r.r<rtr atrffi

ooputy Ol.ccl{(DlF rt l of Fo.elgn Trade
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qT{.I tff.FTY/Govt- of lndia

sr*{ "rqq- =r€ f<a}
Udyog Ettrawan. New r)elhl

No。 :2/7/80- Name:TEMA
LINIIITED

No/Date:19/80-

6

\LA File rlic'No/Date:0310804703 'Deler

i?ffir, oo223tAM17t :03/e5l040/00743/AMl 6t 't6.0s.2016 Date:31.01.20'

Decision:TheCommitteenotedthatDlPPvideUoNo.l21103/2016-T5w/32dated20l12120:.6
,hasraiseddeficiencyinthefirm,sapplicationanddecidedtosendittothefirmtofurnishreply:-

is dcfclTed to 31 01.2017.

110066146
1.01.2017

*., ,* Coln*tt* r;t"d th;ith" fi..'#dy d"t"d ZO'f O'ZOIO has been sent to DHI on

0.2016 for comments. Case is deferred to 3l '01'2017'

12.2016



1  蔦 羅蹴 蕊 i而聞膊 510398面瓢蒜 ;
Decision: The Committee noted that the firm's application has been forwarded to MSME on
24.06.2016 for comments. Case is deferred to 31.01 .2017.

| ICase No.:10/7/80-    IParり Name:OMEGA   NIteet No/Date:19/80-  iStatus:
I  ALC2/2016        1sEPARATIONSINDIA IALC2/2016        1Deferr(

い|
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PartyName: GODREJ & lMeetNo/Date:19/g0-
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Decision: The committee decided to ratifu the norms based upon the written recommendation of
DIPP vide ID No. l2lt03l20t6-Tsw39 dated20.t2.20l6 as under:-

1' Net Empty weight of 55895 Kgs. may be specified with the quantities of each export
product at Sl. No. 1 to 4.

4.

2.

3.

Net Empty weight of 45886 Kgs.may be specined wた h the quantたy of each exportl

Net Empty weight of 37370

product at Sl. No. 5 to 8.

Case No.:2/16/80-

Net Empty weight of 37370 Kgs. may be specified with the quantity of each export
product at Sl. No. 9 to 12. 

l

Net Empty weight of 42381' Kgs. may be specified with the quantity of each export i

product at Sl. No. 13 to 16.
5' Net Empty weight of 45028 Kgs. may be specified with the quantity of each export I

product at Sl. No. 77 to 20.
Net Empty weight of 54338 Kgs. may be specified with the quantity of each
product at Sl. No. 21&22.

of each export

6.

鍮 脇 I扁   丁 1齢鱚
嚇
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1  1Decision:The Conllnittee noted that the nrm's reply dated 26.09.2016 has been sent tO MsME

I (Chemical)On 03.10.2016 for cOmments.Case is deferrcd t0 31.01.2017.

|| 7. Net Empty weight of 34133 Kgs. may be specified with the



10.

8.

9.

11.

12.

13.

product at Sl.No.23 to 26.

Net Empty weight of 19116 Kgs. mav be specified with the quantity of export

product at Si.No.27.

VVord′
′
Relevant″ may be prefixed with the description ofimportitems at SI.No.l tO

4.

Quantity ofimportitem at Si.No.l mav be a‖ owed as applied fori.e.203464 Kgs.as

l.0291 Kgs./kg.COntentin the export products.

Quantity ofirnport item at SI.No.2 may be a‖
OWed as applied fori.e. 2545 Kgs.as

l.0291 Kgs./kg.COntentin the export products.

Quanuty Of import■ em at SI.No.3 mav be al10Wed as 429393 Kgs. (306271

inclusive of 2% wastage.

Quantity of import item at sl. No. 5 may be allowed as 275 Nos. on net to net basis'

Duty free weight of this item may be allowed as 397728 Kgs' inclusive of 21s %

wastage after taking 20o/o rccovery from scrap'

Quantity of import item at sl. No. 6 may be allowed as 10 Nos. on net to net basis'

Dutyfreeweightofthisitemmaybeallowedas4g23.TKgs.inclusiveoft2.3%

Kgs. each.

Nos.) on net tt

RA may take further necessary action accordingly

____       一          年 ~‐■~■r~~I■■3「
~~~

NIleet No/Date:19/80- Status:

Meters) inclusive of 2% wastage.

Quantity of import item at Sl' No. 4 may be allowed as 5734 Kgs'

wastage after taking 20 % recovery from scrap'

Quantlties of import items at Sl' Nos' 7, 8 & 9 may be allowed as 624L

QuantityofimportitematSl.No.l0maybeallowedaslg3Kgs.(72
net basis.

「 M艦 :PHNX簿 予

14.

(7128 Meters)

熙鱚恐織
:淵ij夢

15.

16.

17.

■計o義
Ｗ

10願い幣器羅鷺憮珊霧鷲悔葛轟記器|

1椰11雨鰐輔雄}犠え∵鳳襟鼎滅 鸞濡憮|

lwith direction to the■ 111lto pay applicable custom duty with interest fOr EODC.       ‐

lcase is deferred to 31.01.2017.

[-re;Nrrr/16/8G @M;tN"rD"t."lesG - tri-', I

i [ffi;ri; i'caiefm Hr,ems 1aLat20t6 iDeferred

r r ffi4.;o: 
- lzo'tz'zoro i---

l'

I l:01/80/0s0/00382/Avtnt l'.lr,1ilo+olooorl lAMITt 102'06'2016 lDate:31'01'2017

I l',""!]'"""1']""= ,,': :- ;-;;:;;^;;;";;;ii;;;i;; r; rr;;; ro.**o"o io rtrSrtre on

囲 需 薫£柵篇檬 ls糧‰麗MttWmmsbillⅣ
釘
輩
慣°
1設:

親臨蒜二II躍%l藁鸞暉暉鳳
「
甲

「

~II鯰

麗

田 MJ非

鞍 野 rrW絡
を

Decision: The committed noted that RA, chandigarh vide its letter received througn e-mall oale(l

,06.12.2016has informed that the above *entiJned AA has been issued on repeat basis and

decided to close the case.
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udy。記議 蘇騰毬 li



|

IRAInaytakefurthernecessaryactionaccOrdingly.

‐
|

|

Case No.:9/16/80…

:ALC2/2016
IPartyNamei SHIV
IHYDROMET
| 芽♯

引%併
1織
d

431HQ File

l:01/80/050/00384/AM17/

RLA File

:24/24/040/00009/AM17/
‐Lic.No/Datei2410042006 1Defer

24.06.2016            Date:31.01.2017

| IDecision:The COmmittee
1 02.‖ .2016 for comments.

noted that the firm's application has been forwarded to MSME
Case is deferred to 31.01 .2017.

f 
-l-.3.:ry-1,1/tsni: iPrtyN"*"' AZAD 

..-*-[age]*orout"'isl80---ist".t*, ---i
1, tALC2t20l6 lpNcnterRINC iALC2t2ol6 iDeferred i

| ; ;PRIVATE LIMITED i2O.tZ.2Ot6 I ,

l++ 1H[Fir" --IRLA Fr;- * 
llrc.Norout.,oqi0o63e:j D"r"I- - 

I

1 ;:01/80/0501004021AM171 1:09124/040/00t92tAMt7t its.O7.2Ot6 iDate:31.01.2017;

I iil.ittr"t Th. C.*.itt". ,i,t.d th"r?ir f,.rt 
"ppti."ti", 

ffi b.* fd;*d;O io ofu-o"l: ;13.12.2016forcomments. Case is deferred to 3l.0l .ZOl7.

1蓋聴P「
~~「
器湘l総 |

冊扁薦戸臨 扁
F5ぃ輌可画要  而蘇漏面高 deflciencycraisedmi
～

ide UO No.12/69/2016-TSW/78 dated 16.08.2016)le■ 諄 sent to them On 07Lδ.2016 11d fiふ
|

lreminder on 05.12.2016 and decided to raCCt the case with directiOn tO the f11::i tO pay applicablel

lCuStOm duty with interest fOr EODC.                           :
.                                            |

IRA may take further necessav actiOn accOrdingly.                            :

「H   .Mcet No/Date:19/80-   status:
LTD., IALC2/2016        1Deferred

PO.12.2016    1

語    B私 1回 7
1's application has been forwarded to MSNIIE on

'1.01.2017.

Paty Name:ZENITH   .Mcet No/Date:19/80-   status:
‐PRECISION PVT LTD., IALC2/2016        1Deferred

「
‐
 1  脚¨師 |

ｎ
　
　
　
一

０

　

　

一

as under:-

1. Words "Containing 11,40 Kgs. of Carbon Molecular
description of export item at Sl. No. 1.
Words "Containing 570 Kgs. of Carbon Molecular2.

11

Sieves" may be suffixed with a

認油ha

ご
`霙

li)i菫ふ
=三
玉囁



―
|

description of export item at Sl' No' 2'

3. Quantity of import item may be allowed as applied for i'e' 1710 Kgs. on net to net basis'

評面百
~~町
… 脚
酬)

cision:The C:緻 まntteyぬ江 the irln's apメКttn has been fOrwttded to MSME on

09.2016 for comlnents.Case is deferred to 31.01.2017.

bιtisibn:十he committee not8d that application of the nf“
Was earlier sent to DIPP On

20.09.2015 for comments. HOWeVer, DIPP has informed that the Case pertains to DHI.
Accordingly,NC decided to send the case tO DHI fOr examination and comments.

case is deferred to 31.01.2017.

…
Dlrectorat€ G€neEl ot Forolgn Trado
qrFrq frqr.voeptt. of cornm€rqeqR-fl iFT.FTY/Govt. of lndla

\tGtTq rT.I=I. n5 aq<rlJdvoq Bhaw6n- Now Oeltrl

L SINGH12

may take further necessary action accordingly'

1.  words 
″
COntaining 9230 Kgs. of Carbon MOleCular Sieves″

 mav be suffiXed with a

description of expOrt item.

2.  Quantity ofirnportitem mav be a‖ owed as applied fOri.e.9230 Kgs.on net to net basis.

may take further necessary action accordingly'

Name:SCHOTT



'Date:31.01.2017fonvarded to MSME

「「〒響
AT卜

甲やサlI狩♯…邪
~

IHQ File           RLA File          lLic.No/Date:5610004985 1Defer
i01/80/050/00392/AM17/  :56/24/040/00018/AM17/ 130.08.2016            1Date:31.01.2017

531bもぉlζ16轟 :↑h`ё 6ふhiieg notと a tili bill:あたきさhiati↓さprも :もht ii the“も&iAL hiζ おiζ8d
ldeflCiency in the flrm's application as under and decided to send it to the f1111l to fumish reply:―

| “Sl.No.3,4&5 of Standard Deflciency Format(Export Product wisc)''.

iCaSe iS deferred to 31.01.2017.

| ‐Case No.:18/16/80-    Patty Name:SHAKTI   IMect No/Date:19/80‐    status:     |
| :ALC2/2016        PuMPs(INDIA)LTD., IALC2/2016       :Deferred    l

120.12.2016            1             1

14鷺識::/0::::/1↓ 171:分″奮:1:::jl↓ |:/1::1蕊鵠1ぎ 3`1066408`B:[:|.01ふ |;‐〕50/00393/AM17/ :56/24/040/00029/AM17/ ‐30.08.2016            Date:31.01.2017

n: The COmnlittec nOted that hard copy of the nrm's application has been nOt beeni, Decision: The Committee noted that hard

`  ,rcceived and decided tO send renlindcr tO the fliHl and RA to fonvard 4 sets of application to

Case is defered to 31.01.2017.

「「Tや了‖ 甲
蹴 乳
「
MP・

~蘊

「

1
20.12.2016    1     11        ‐        20.12.2016    1     1

1HQ File           RLA File          Lic.No/Date:5610004984 1Defer      ‐

|:01/80/050/00394/AM17/ :56/24/040/00030/AM17/130.08.2016       1Date:31.01.20171
55 bι

`iζ

ibi:↑ Aも ё6ふ品iiee 16t8a titti bill rebreζ

`五

itti↓ 8 pre:eit in ti8ふ881lh蒼 お五ζ島iζ
`dl

ldenctncy h the nrrn's applた a」 On as under and decded to send ttto the frln tO irnish repけ 卜 |

"Sl. No. 3, 4 & 5 of Standard Deficiency Format (Export product wise)',.

Casc is deferred to 3 1.01.2017.

I  Case No.:19/19/80-    Patty Namc:L&T―     Mcct No/Datc:19/80-   status:
I  ALC2/2016         MHPs TURBINE     IALC2/2016        ,Deferred

~~… …
漁   11可奪勇膏覆薫奮諏薫翼F菅薫翼可雲薫野菅夏膏麗臨雪面語葛

13

|:01/80/050/00350/AM17/15324/040/00012/AM17/26.08.2016

The Committee noted that the firm's application has been
on 20.09.2016 for cominents. Case is deferred t0 3 1.01.2017.

・　

　

　

　

　

７

1.01.2017翻児50/00389扁鷹脇蕊話   硫



. ibι
tiζio11~十五もё6mmittee noted tllat l

l l(Chemical)on 02.H.201,ゃ r,PTTP'1'・

the firm's application has been forwarded to

Case is deferred to 31.01.2017.

一
Ｅ

　

　

一

MSM

「

|にaseヽ defered Ю 3■ 0■201■ ________

璃漏蕊而
~ 
扁 聞辮
憫ЮЮ%IttLlJ洲

;

轟 th農 五||五

`江

i品 もr iA`itt was eaJね r sent tO DIPP OnDecision:The COmmittee not(
13.12.2016 for comments.HOWever,DIPP has inforlned that the case pertains to DRDO.
Accordingly,NC decided to send the case tO DRDO for examination and comments.

「
61

■卜じ て蔵_ ′K. Fヽ s:NGH

… …
S_3rざ群‖点』凝

盤 百

啜 rぶ温 .

「
―   ―              ~       ~            ~       been forwarded to MSME
The Committee noted that the f11lH'S appHcation has
10n02.11.2016 for cominents. Casc is deferred to 31.01.2017.

forwarded to MSMErtr. co*.ittee noted itut trr" firm's application -t-u:^!:"n
r on 13.12.2016 for comments' Case is deferred to 3 1'01 20-1'7'

臨 駈 臨 駈 歴
,* has been forwarded to DIPP on

13 .12.2016 for comments. Case is deferred to 3 I '01 '2017 '



卜01/80/050/00437/AM17/F5323/040/00257/AM

I 蕊 漑 囮
1  1・  lnfOrmation in respect Of si.No.3′ 4′ 5′ 11&14 of Standard Denciency Format′ exponi

12.躙 稀 山 ¨ 瀾 ¨ 価 細 。n tO itS We叫

|おax、

“

R鵬壷 。蜘 2は

b̈・ d1501rlly∵

II‐ 1

113.12.2016 fOr comments.

noted that the firm's application has been forwarded to MSME on
Case is deferred to 3 l.0l .2017 .

ICase No.:18/19/80-    Patty Name:LARSEN& IMcetNo/Date:19/80-   status:

IALC2/2016         1TouBRO LIMITED   IALC2/2016        1Deferred
i                            120.12.2016

卜     輌|1111つ つnlκ  6、r oA_― △h+0  日 ^..,^、 ,^―  r、Inn l^^_ :_r_    1 1́ ′ 1           .     ____,  13.12.2016 for comments.HOwever,DIPP has infol11led that the case pertains to DRDO.|

| IAccordingly,NC decided to send the case tO DRDO for cxaminatiOn and cOmments.       |
|  ICasc is deferred t0 3 1.01.2017.

℃pКsemttve p“s蒸市
~T~meeting‐

has葛面
|

io/|Decision:rnecommitteenot"atr,uirjrpp@i,tn",*,ti,,ehu,-.u["[ii ldeficiency in the firm's application as under and decided to send it to the firm to furnlsh reply:- 
1lli

i I "Sl' No' 3, 4, 5 & I 1 of Standard Deficiency Format (Export Product wise)". 
i,l;

j jcas" is deferred to 3 I .01 .zot7 . I|  :

Case No.:20/19/80¨

68 ALC2/2016
Status:
IDeferred

.Case No.:27/19/80-
ALC2/2016

t`雲鮮 L__照
I‐IANGERS肝

"盤

∵  PIttd i
一

「 駆辮
Д%卜
穫蕊 聴

「
臨 Wb薦
~1濡~¬

拝≒♀鷲……器≒―臨
κ

「

)ate:0510399639 1DeferIΠマΓ llじ            KLA「 lle           Lic.No/Date:0510399639 1Defer
101/80/050/00423/AM17/105/24/040/00196/AM17/07.09.2016       Date:31.01.2017

Decision: The Committee noted that the firm's application has been forwarded to DIpp on
13.12.2016 for comments. Case is deferred to 3 I .01 .2017 .
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20.12.2016
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一

一 一 ― 一

―
一

二

一 ―

_ _´ _  
一 一 一

｀ ~~―

Dedsion:Theて ommittee noted■i凝Ⅷ e im's apメ
iCatiOn has beenおnvarded to DIPP On

13.12.2016 for comlnents.Case is deferred to 31.01.2017.

1

|

|

172

|

J
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Name: DEE

LTD.

No/Date11 9/80‐

6

No.:29/19/80‐ Name:SEN10R
PVT.LTD.

No/Date:19/80‐

6

No.:25/19/80… Name:BLISS
PVT.LTD.,

No/Date:19/80‐

rn has been not been
The Committee noted that hard copy of the firm's applicatic

-,-t ^ ^^+^ ^f ^-^linofinn fn:ineし omm■ LCじ HULCu u10し H“
iV VVr′ ~― ― ―

  諦 額 d4sets of ap口 に 激 iOn tO

and decided to Send renlinder tO the flilil and RA to fOI

Lざ礼r蕊温e品品gflhe cぉ e case L detredわ 3■ O L201■

Name:FABRIMAX.MCet No/Date:19/80-
IN「FRING     :ALC2/2016

No。 :13/16/80-

ATE LIMITED,



可電潔甲
「

~1豪
蕊薦艦
鵬邪戸
面F平よ

~¨

万
語瓢蕊3yAM 7匿翻蕊蕊戸麗需

面 07888‐
瞬:iT扁

iDecision: The Committee noted that the firm's application has been fo.*a.O"a to DHI on
i13.12.2016 for comments. Case is deferred to 3l .01.2017 .

|

-mr. N"ti8/19/8G -_F".ryffi;KARBoN- -lrureet 
Noloat.JqlS0l -lst"tr*

ll,lczporc lsrEr_rvaRr pzuvAre lrrCzriol; 
-" 

li"ru.r"ai lLrMrrED izo.rz.zorc I

F-a Ftil- -iRLAlit;- - -_ 
lli".N"/D;t*0r1080?e38 fD.f*

__ i:01/80/0s0/00433/AMl7/ 1:03/e4t040l00s31/AMtlt l,ilig.zoli '--" 
liut",tl.0t.z0t7

76 
lo."i.io-o, rh;-co,nr,itt"e;Gd tt,ui. DIpp ;"G;"t"tir;;'G;' iilffi;.ti"s 1,u,-."ir=[
ldeficiency in the firm's application as under and decided to send it to the firm to fum[n reply:-
i

j "sl. No. 3, 4,5 & 1 I of Standard Deficiency Format (Export product wise)',.
il
ICase is deferred to 31.01.2017.

i--G." Nr*24l19/8G -- F".ry N-,'-- BIo - TECH ftvteet Noiout*rql80-- 
*Kt"tr.i - -- Ii iALC2l20t6 ivlsloN CARE pvr.LTD i\Lczt2ot6 iDeferred ill I l2o.tz.2ot6 I i

izz 
poril" m -lLi".N"/D"t"o8r0l3s7r6lD.f* - i

i ,:0t/80/0s0,/00119/AYt7/ i:08l24lO4OlOO238/AM|Zl 122.09.2016 jDate:3 t.Ot.ZOtl 
t

I ln"*..;rn "" r"ffia"T 6 MSrv{E l

i l(chemical) on I 3. 12.201 6 for comments. case is defened to 3 I .01 .201 7. _ __ ]

隔濡Ю0318晨M17閉商戸 10808而瓢 、lII;
IHQ Flle

Decision: The Committee noted that hard copy of the firm's application has been not been

il":]y:g and decided to send reminder to the firm and RA to forward 4 sets of application to.DGFT HQ for consideration of the case. case is deferred to 3 I .01 .2017 .

~甲
戸
b=「
器 LttF翻

ぽ
而

甲
蕊
~

科 錦 轟児5剛 47AMア 陽 ら監 OЮ餌 科蔦 丁 1悧 鼎
α

"Ю
ttB麗

扁 蔦

Decision: The Committee noted that application of the firm was earlier sent to DIpp on
:13.12.2016 for comments. However, dlpp hur informed that the case pertains to DRDO.
rAccordingly, NC decided to send the case to DRDO for examination and comments.
Case is deferred to 3 I .01 .2011 .
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``Sl.No.3,4,5&11 0f Standard Deflciency Follllat(Export Product wisc)''.

Case is deferred to 31.01.2017.

i- @-1-_1ry_ull:, BGR --iM*tN./D"t.'leE0" 
-il*, - 

i

i io1,CzlZOrO ieNinCy SYSrp,rtl1S \p1tCZ2Orc iDeferred i

I l'- liiHfiH:rrrErY'1o l;;i"oi; i-- 
Ilr".._---

lsr lFrerire ffii" - [-il"N"ro"t".o4tot62326P;i; i

I l:0r/80/0s0/00428/AMr 1t)-9y:!!'""6byy Vi'y!g."". : :**'Pgi
1 #"*o.-rt" bo.mittee ,ot"d thutffibeen forwarded to DIPP onl

i*r,po*" i*^rt"_:-- ---*.[i".Norout",slr00lrrr8F;f* 1

I l:01/80/0s0/00438/Arl17t 
'.iltz+lo+orooor8/AMl7/ ili.ogzorc iDate:31'01'20171

r: <l
I lDecision: The committee noted thaithi*ffii application has been forwarded to MSMts'l

I l,"a"i".i."n ", ri.rz.z0l6 for comments. case is defened to 3l '01'2017'
.i,\

r-ffi;N*ur6l8c FrrryN".-LUBr --@*ist't"-- i

1 lllffi;iro/ou- i".iB',tiff'lift ,r\iirL_i__t
i*o lro.i* 1*ro o* -- mN"/D"t"o8r01388?3 F .'_ _i
I l:01/80/05O1OO376/Artmt 1,OttZ4lO4OlOO282lAMt1l 118.10.2016 iDate:3L01'20171l'#ffi'# 1

I ffi#;u#'i"iia"o to send reminderto the firrm and RA to forward 4 sets "lgfl'tlt'""9, , - - 
;;;-,*.._
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熊 繰 燿ば
・
S]NGH

ffi rwarded to MSME|

llchemicall on13.12.7t0193*o-*"19 9^"-':*j:::1P3J.91:2i17 - * - - - - l

磁脇:面五魏曜T臨蔦
|

‐
・

18                     :                蕊



| IDGFTHQお r COndderatbn of■ e case.Caseヽ detrred to 31.01.2017. ]

Party Name: ITRON
IINDIA PVT.LTD. IALC2/2016

120.12.2016

―
|

鰤 赫 BttLl_矧 7
|Deci.tr* Tt" C"rrin"" "; ffi
ll3 .12.2016 for comments. Case is deferred to 3 I .0 t .2017 .

霞鮒
d卿~|

|:01/80/050/00397/AM17/
IRLA File           Lic.No/Date:0510400144
:05/23/040/00451/AM16/  19.10.2016

Status:
Deferred

87 HQ File

19.10.2016

Decision: The Committee noted that the firm's application
13.12.2016 for comments. Case is deferred to 31.01 .2017.

has been forwarded to DIpp on

1. Net weight of export product may be specified as 356.4 Kgs.
2. Quantity of import item may be allowed as 2840.5 Kgs. as 7.97 Kgs./Kg. content in

export product after taking 6yo recovery from scrap.

: RA maytake fu■ her necessary acJon accordingly.

「[   壼ゴv・器
~孵
F爾
~蓼~~~

°

ほ 罵 15Q′QQ嶋61皿■■1徹 庶 蕊    BttLl_劉 7

閤蕩顧輛齋電1薫潔諏i〒需ThaS~面高繭I。〕P∝

op●」ェ,♪

薦厖聴
繭耐~1薫蔦]

つ01つ つnlκ                      l, 120.12.2016 I
I%%

DIPP vide ID No.12/103/2016-TSW/88 dated 20.12.2016 as under:―

l

::31il):50/00405/AM17/   lli:チ〕帰liO/0034こ|ヽ
Decision:The committee decided to rati″ the n(
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No.:2/19/80-



臨蔦遜墨面正田製II蕊鳳爾囲瀾需
m幅2397B私

1_知 7

-           : 三l
r-m@@lst"t*'--l
i [it;"6.r1^.,"" ipepsr rNora pnw ne larcz.!.to iDeferred 

I

1 inlv,rv^v ilri.iirco 
- lzurzzorc i _-1lr_lsrlHenle 

-1nu4TEf 
@p'*' i

I i:01/80/0s0/00399/AMtll l:04l24lo4oloot21tAMtlt El'10;;16 ioate:3t'ot'zotzi
ri'*-l
I lDecision, rn. iffiitt"" ,ot.a trrrt tn" nr, r uppri*ti* h^ b."n forwarded to DIPP on 1

I ltg.tz.zoto ro. ":g:-{: c"" t'd'f'l"i;'ti'9ffi

Decision: The Committee noted that the firm's application

13.12.2016 for comments. Case is deferred to 3 I '01 '2017 '

H

udy。部己湛頭LttξFゞL:hl

Ｆ

Ｉ

Ｉ

Ｉ

臨雇蕊蔦扁
~

13.12.2016 for comΠlents.Case is deferred to 31.01.2017.

lM"et NolPate: t:uuu- tooru*
ltucztzorc lDeferrea

\20.12.2016 i _

Name:PARKER No/Date:19/80‐

6
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「

~~  1品
iふ……_    E■ _|971HQ File          賣 late:5310019234 1Defer         iIHυ「 lle           RLA File          lLic.No/Date:5310019234 1Defer      i

:01/80/050/00408/AM17/ :53/24/040/00020/AM17/ 27.10.2016        1Date:31.01.20171

Decision: The Committee nOted that the Arm's application has been fOrwarded tO MsME`Decision: The Committee noted that the firm's application has been forwarded io MSME
(chemical) on 13.12.2016 for comments. case is deferred to 3 I .01 .zol7.

I _ 8"1r. .2qt6_9T:..ents. Case is deferred to 31.01.2017.

i-F;" N;'lsnsr8o- -li"rty N".;;fERUMo M;t M,/D"t* lel8G -Ft"tr* 
-l

I lALC2t20t6 lrrNror. pRrvATE iX-CZtZOrc lDeferred I

I I lr-rrarrEo lzo.rz.zoto l- - 
I

|1腎    蕊画「
=真
琶酔瓢鷲

11021Case No.:45/19/80-
~~匹
石高品l嘉正面

~~~距
3&No/D蒸百9/80-

“
00,01:decア :」 1■導 腱倒喚井れ

生11■
9ち
ごFF留旱さミ 卍t桑曽C
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^oHCNIS 'd '):/ 41it ollr 9{*r,

Name:SPIROTECH No/Date:19/80-
T EXCHANGERS
.LTD. 12.2016

0400325

1.01.2017

forwarded to DIPP on

Case No.:9/19/80-

辮旭削‐ド総  IttF9/80-~Ⅲ
I

Decision: The committee noted that the firm's application has been
13.12.2016 for comments. Case is deferred to 3 I .01 .2017 .

Status:
Deferred

1.01.2017

forwarded tO DEIT On
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S.No.516

HQF.No.01/80/162ノ 00101/A融 15ノDEM/s. Pranita

Engineering
Solutions Pvt.

Ltd.,

0710059077

dt 13.082008
@7/AlvlogMeeung No.19ノ17
n-equest for tixatiolel n91ns.

…

.122016
蔦 ,l vλ、..ation f∽o■■e∝hed tom MSME〕 Bangalore haS been sent tO

Decision:The COmmittee n6ted that valuation rep(

MSME on03.08.2015 foHOWed by rerninder on 08.01.2016 for examination and COnllnents.

Case is deferred to 3 1.01.2017.

S.No.517
HQF.No.01ノ 80ノ050ノ00815/AMllノ DMノs.L&T‐MHl

Bo‖ers PVt.

Ltd.,Mumbai

case No.NR-144

0310610931

dt.13.01.2011
ヱ」」生堂」」二fr,teeting No.19/17

Datei 20 12.2016
04'07 2016 ias been sent to DHI on

05.07.2016 and firm,s additional information dated r0.l r.zor6has been also sent to DHI on22,1'2016

for exanlination and conllnentS. Case is deferred to 31.01.2017.

Lic. No. & date
HQF No.01ノ80′050/00171ノ AM13/DM/s.Larsen

and TOubro

Ltd.,Mumbai

case No.AIR-146

0310697187

dt.01.06.2012
RLA,No.03ノ 95ノ 040ノ00087ノAM13

Meeung No.19′17
ilquesttoramendrngllilngrneDate:20.12.2016υ dLじ .ιυ・ 14・ 4V:V__                           _ .^`^月

 lQ∩ 0つ nlヽ 1
Decisiont The COmmittee nOted that the f11lll's reply dated 18.09.2015 has been sent tO DHI On

08.01.2016 for examination and COnlnents. Case is deferred to 3 1.01.2017.

S.No.519
HQF.No.01ノ80ノ 050ノ00170/AM12ノ D

ES.1               _

Lic.No&date
C冶oOヽb「 AIR-148 M/s. Larsen

and Toubro

/t<. P. STNGH
訥 轟
」1品
:呂
品薄∴`吊

`・

…

誂IEF叩F
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Meeting No.19/17 Ltd.,Mumbai RLA,No.03/95/040/00166ノ AM152 0310640468
dt.05.07.2011Date:20.12.2016 Request for amendment of norms

Decision: The Committee noted that the firm's reply dated 04.07.2016 has been sent to DHI on
05.07 .2016 for examination and comments. case is deferred to 3 I .01 .2017 .

S.No.520

Case No. A/R-
157

M/s. Radiant
lndustries,
Pune

HQF.No 01ノ80/050/00394/AM12/DE
S.|

Lic No.&date

Meeting No.19/17 RLA,No.31ノ 83/040ノ00183′AM12 3110051726
dt.07.12.2011Date:20.12.2016 Request for revision of norms

Decision:TheCommitteenotedthatthefirm,srequestforrwisionofno,*ffi
0 I .03.20 I 6 for comments. Case is deferred to 3 I .0 I .2017 .

S.No.521

Case No.AIR‐ 163 M/s. Boysen
lndia Ltd., Utter
Pradesh

HQF.No.01ノ80/050/00138ノAM16ノDES.|
Meeting No.19ノ 17 RLA,No.05/23ノ 040ノ00096ノAM16 0510394521

dt.10062015Date:20.12.2016 Request for fixation of norms
Decision: The Committee noted th"t tt" fi.*
23.02.2016 fOr cOnllnentso Case is deferred t0 3 1.01.2017.

S No 522

Case No.A/R-164 Mノs.B!○―

丁ECH VisiOn

Care Pvt

Ltd.,

Ahmedabad

HQF.No.01/80ノ 050ノ00120ノAM16′DE

Meeting No.19ノ 17 RLA,No.08/24ノ040ノ00023ノAM16 0810135195
dt.06.05.2015Datei 20.12.2016 Request for revision of norms

Decision:Thc cOmmittce nOted that the flrm's request dated 02.01.2016 has been sent tO MsME on

23.02.2016 for cominents.Case is deferrcd t0 31.01.2017.

S.No.523

M/s.Larsen&
Toubro

Linnited,

Mumba:

HQF.No.01/80/050/00351/AM16/DE

S.|

Meeung No.19/17 RLA,No.03/95ノ050/00249/AM16 0310798796
dt 10.092015Datei 20.12.2016 Request for revision of norms

norrns. In some of the items, quantities applied are more than what has been mentioned in the AA. The
Committee decided to advise the firm to send a consolidated application for amendment through RA
along with justification for the same. case is deferred to 31.01 .201-t.

S.No 524

Case No.A/R-35 M/s. Arioli
Textiles
Machinery Pvt.
Ltd., Vadodara

HQF No.01/80/050/00211/AM15/DE

S.|

Lic.No.&date

Meeting No 19/17 RLA,No.34/21ノ 3410040214
dt.0606.2014Date:20.12.2016 Request for fixation of norms

23
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).2016 has been sentto MS｀ /1E on
Decision:The COmmittee noted that the flilll'S requeSt dated 29.0:

19.05.2016 for comrnentS.Case is deferred to 31.01.2017.

Lic.No.&dateHQF.No.01/80ノ 050ノ00526ノAM15ノDEM′s Freedom
Ophthalrnic

Pvt.Ltd。 ,

Hosur(TN)

0410159838

dt.04.122014
RLA,No.04′ 24/040/90231/AM15Meeun3 No.19ノ17

mforrevision of nOrms

…

.12.2016
口

"zβ
αttGC ttd

F-lDCNIISME dated 23.08.2016 has proVided their cOrninents.NC decided to defer the case for the next

meeting with all reにvant paperS.Case is defeⅡ
ed t0 31.01.2017.

HQF.No.01ノ 80′050ノ 01764ノ A融09ノDEMノs.Minda

Silca

Engineering

Ltd.,Greater

Noida

0510235844

dt.05.02.2009両 No 19′ 17

@in exPort

/import quantity of norms
雨 ‐0.12.2016

ugh e-lnail for

Personal Hearing. Case is defened to 31'01 '2017 '

Lic. No. & dateノAM08ノDE
M/s. Dee

DeveloPment
Engineers Ltd.,

Faridabad

0510205473

dt 27 06 2007¨ 0.1917
R-quest tor ratitication of norms

…

.12.2016
I+.OS.ZO1O has been sent to DHI on

e flrln's request dated

30.06.2016 for commentS.Case iS deferred t0 3 1.01.2017.

S.No.528
HQFoNo.01/80ノ 050′00236ノAM16ノDE

SI

Lic. No. & date
case No.ArR-61 M/s. Tema

lndia Ltd.,

Mumbai
0310797164

dt.10.07.2015繭 g No.19ノ 17 RLA, No. 03/95/U4u/uuzoo',Arvr

ilpnuest for fixation of norms~Datei 20.12.2016

24



Decision: The committee decided to modifo the norms based upon the written recommendation of DIpp
vide ID No. 12l103/2016-TSW88 dated 20.12.2016 as under:-

1'. Quantity of import item at Sl. No. 2 may be allowed as 100 Nos. on net to net basis. Duty free
weight of this item may be allowed as72437 Kgs. as 1.125 Kgs/Kg. content in the export products
after taking 2OYo recovery from scrap.

2. Quantity of import item at Sl. No. 3 may be allowed as 24 Nos. on net to net basis. Duty free
weight of this item may be allowed as 26843 Kgs. as 1.103 Kgs/Kg. content in the export products
after taking 2OYo recovery from scrap.

3. Quantity of import item at Sl. No. 4 may be allowed as 16 Nos. on net to net basis. Duty free
weightof this item may beallowed as22331Kgs. as 1.183 Kgs/Kg. content in the export products
after taking 2oYo recovery from scrap.

4. lmportitemsatSl.No.5,7,8,9,1,I,!2,13&14maybedeletedasnotrequiredbythefirm.
5. Quantity of import item at Sl. No. 6 may be allowed as 62 Nos. on net to net basis. Duty free

weight of this item may be allowed as27925 Kgs. as 1.31 Kgs/Kg. content in the export products
after taking 2Oo/o recov€ry from scrap.

6. Word "Relevant" may be prefixed with the description of import itemw at Sl. No. 15 & 16.
7. Quantityof import item atSl. No. 15 may be allowed as36237 Kgs. as 1.075 Kgs/Kg. content in

the export products after taking 1/3'd recovery from scrap.
8. Quantity of import item at Sl. No. 16 may be allowed as2I72B Kgs. as 1.129 Kgs/Kg. content in

the export products after taking 1/3'd recovery from scrap.

RA take further action accordin

S.No.529

Case No.A/R‐ 81 Mノs.   TPP
Boilers   Pvt.

LTd.,Mumbai

HQF No.01/80/050/00037ノ AM17/DE
S.|

Meeting No.19/17 RA.F.No.03/95ノ040ノ00696/AM46 0310801039
dt.15.12.2015Date:20.12.2016 Request for revision of norms

ll.08.2016 for conllnents. Case is deferred to 31.01.2017.

S.No.530

M/s.

Motherson

Sumi Systems
Ltd,   New
Delhi

HQF.No.01/80/050ノ00386/AM46/DE Lic.No.&date

Meeting No.19/17 RA FoNo.05/24ノ 040/00382/AM16 0510396342
dt.16.11.2015Date:20.12.2016 Request for fixation of norms

Decision: The Committee noted that
(Chemical) on 16.09.2016 for comments.

the firm's request dated 25.05.2016
Case is deferred to 3 L0l .201i .

has been sent to MSME

S.No.531

Case No. ArR-96 M/s.

Motherson

Sumi Systems
Ltd.,   New
Delhi

HQF No.01/80/050/0

S.|

Lic.No.&date

Meeting No.19/17 RA.F.No.05ノ 24ノ040ノ00370′AM16 0510396303
dt.10.11.2015

_… 1ぷ選 7
Date:20.12.2016 Request for fixation of norms

PI
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Decision:The commitee decided to ratltt the n0111ls On repeat basis as per there AA No.0510328602

dated 29.06.2012 as under:―

``Quantity ofimport item at Sl.No.l a1lowed as l.05 Kgs/Kg content in exportitem.

RA may take further necessary action accordingly'

84rAM16ノ DES.|M/s  MOtherson

Sumi Systems
Ltd.,New Delhi

case No.ArR-97
0510396302

dt.10.11.2015
RA.F.No.05/24′ 040ノ00371/AM16Meeting No.19/17

―

Or lXation_Date:20.12.2016
=~三TIII11:Ii「五I_^^_=△夕AA No.0510317789 dated

Decision:The commitee decided to ratltt the n0111ls in line with their earlier

15.02.2012 as under:-

Import item No.l:- 1'05 Kgs/Kg content in export item'.

ImportitemNo.2:.onnettonetbasiswithaccountabilityclause.

RA may take further necessary action accordingly'

11墜
Mノs.  DoowOn
Automotive

systems   indla

Pvt.       Ltd。 ,

Kanchlpuram

(TN)    _

case No.ArR-98 0410161438

dt 17.122015
RA.F.No.04ノ 24′ 040ノ00195′AM16

Meeting No.19ノ 17

mforrevision of norn∩ sDate1 20 12.2016

ls been sent tO MSME on
Decision: The COmmittee noted that the fl1111's request dated 22.08.2016h:

16.09.2016 for conllnents. Case is deferred to 31.01.2017.

F.No.01ノ 80ノ050/000353ノAM17/DESIM/s ShakJ
Pumps(l)Ltd,
Bhopal

5610004972
dt.09.08.2016Meeting No.19/17

Datei 20 12 2016

ハuI1loHttd ι:υ I: :l●O νワ0:: :utiHVv ―… ・―「
―――
        No 9ノ 80 dated 02ノ 08/2016.

5610004662 dated 21.08.201 5 ratifled in NC meeting l

tained as the Advance

AtthO面zation has been rd而9d Ψ  ttp?生 甲 ユ_21lPeA′肝
ir Advance Autho百 Zation No.
1月ハ16月 ∩つノ∩n′つ∩16

108ノ DES1/Pt.M/s Bharat
Heavy
Electricals
Limited,
Chennai

case No.
AIR-126 0410089879

dt.08.06.2007Meeting No.19/17

Request for an"rendment in exPort
iqht of norms.

Date1 20.12.2016

16 has been sent to DHI on

04.1 I .2016 for comments. Case is deferred to 3 I '01 '2017'
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S.No.536

Case No.
AIR-127

M/s Bharat
Heavy
Electricals
Limited,
Chennai

F.No.01/80/050ノ 00440/AM12ノ DES.: Lic. No. and
date

Meelng No 19ノ17 RLへ No.04/24/040ノ 00217ノAM12 0410131227
dt.02.12.2011Date:2012.2016 Request for amendment in export

product weight of norms.
Decision: The Committee noted that the firm's request dated 07.10.2016 has b..n r"nt to OHI on
04.11.2016 for comments. Case is deferred to 3 l.0l .2017 .

S.No.537

Case No.
AIR-128

Mis Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01/80ノ 050/00413ノ AM12ノDES.| Lic. No. and
date

Meelng No 19/17 RLA No.04/24ノ 040ノ00215ノAM12 0410130775
dt.23.112011Date:20122016 Request for amendment in export

product weight of norms.
Decision: The Committee noted that the firm's."qu"rt dut"d 07.10.2016 hu, b""n r*t to DHI *
04 .11 .2016 for comments. Case is deferred to 3 I .0 I .ZOl7 .

S.No.538

Case No
A/R-129

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01/80ノ 050/00152/AMllノ DES.l Lic. No. and
date

Meeting No 19/17 RLA No.04/24′ 040/00033/AMll 0410114086
dt.28.05.2010

Date:20122016 Request for amendment In export
product weight of norms

Decision: The Committee noted that the firm's *q*rt d"t"d 07.10.2016 has been ."r,t to Offf -04.11.2016 for comments. Case is deferred to 31.01 .ZOl7.

S.No.539

F.No.01/80/050/0

RLA No.04ノ24 0410121519
dt.10.02.2011

Date:20.12.2016 Request for amendment in export

Decision: The Committee noted that the nr*t r"qu.rt aut"a 07.10.2016 has been ,*t to offf *
04.1 1 .2016 for comments. Case is deferred to 3 I .0 I .2017 .

S.No.540

M/s Bharat
Heavy
Electricals
Limited,
Tiruchirapalli

F.No.01ノ80/050ノ00491/AM10ノ DES.l

No 19ノ 17 RLA No.04/24/040ノ 00069/AM10 0410107827
dt.15.09.2009

Date:20.12.2016 RequestfOr amehdmentin expo威
ight of norms.

Decision: The Committee noted that the fi.r'.."qr..t dut"d 07.10.2016 has been r".,t to OHI *
04.11 .2016 for comments. Case is deferred to 3 l.0l .2017 .

S.No.541

Case No.
AIR-130

M/s Bharat
Heavy
Electricals
Limited,
Chennai

ｄｎａ０
ｉｃ
・

Ｎ

ａｔｅ

Ｌ

ｄ

Meelng No.19ノ17

Case No.
A/R-131

Lic. No. and
date

囃 ::||`:||liliiil:i::':::|llillii:::::illl:
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0410112742
dt 29.03.2010

No 19/17
ne+rest for amendment in exPort

weight of norms.
Datei 20.12.2016

10.2016 has been sent tO E)HI on
Decision:The Committee noted that the f11111's request dated 07.

04.H.2016 for comments.Case is delё
rred to J l.01.ZUlノ .   ____一

一 一 一 一 ― 一 一 一

~一
一 一 一

F.No.01ノ 80ノ050ノ 00757ノ AM10′DES.lM/s Bharat
Heavy
Electricals

Linnited,

case No.
AIR-133 0410110530

dt.04.01.2010
4o

Meeung No 19/17
st tor amendment in exPort

Datei 20 12 2016

10.2016 has been sent to DIH on

04.H.2016 for commellts.Case is delё
rred t0 5 1.Ul.ZU1/. _____―

― 一

~~一
一 一 一 一 一 一 ― 一

~

S.No.543
F.No.01ノ 80ノ050/00876′ AMllノDES.l

Meeting No.19/17
dment Of

…

12.2016

Decision:The COmmittee noted thtt■ e irm's ldl面
°
1で

'PttPl dtted 14.12.2016 has been
sentto DHI on

Lic.No.and date′DES.lM/sL&T―
MHI Turbine
GeneratOrs
Pvt.Ltd,

Mumba:

0310753791
dt15 10.2013No 19′ 17

Request fOr revlsionノamendment ofDatei 20.122016

ll.08.2016 has been sent tO DH1 0n
Declslon:〒 he comtttee nOted that tte flrm's request dtted

04.11.2016 for comlnents.Case is deferred t0 31.01.2017.___

AM16′ DESl

No 19/17

Oate: ZO.|Z.ZO10

∫КttTmendationofDHI
vide UO No.TSWB3/58/2016 da

S.No. Lic. No. and
datecase No.

AIR-137
fils oitigent ScM
Solutions Private
Limited,
Secunderabad, AP.

FoNo 01ノ 80ノ050ノ 00106ノ AM10′りLO.1

o910062161
dt.10.06.2015Mee」 no No 19′ 17

Request for fixation ot norms'
Date1 20 12.2016

546

28
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Decision: The Committee noted that the firm's request dated 01.09.2016 has been sent to MSME on
04.1 1.2016 for comments. Case is deferredto3l.0l.20l7.

S No 547

Case No
AIR-138

M/s MVS
Engineering

Ltd,New
Delhi

F No 01ノ 80ノ050ノ00062/AM14/DESI Lic. No. and date

Meeung No 19/17 RLA No 05/24/040/00483/AM13 0510350651
dt 03 04 2013Date1 20 12 2016 Request for fixation of norms.

Decision: The committee decided to modify the norms based upon the written recommendation
of DIPP vide lD No. 12l'103/2016-TSW138-A/Rdated20.12.2016 as under:-

1. As export was made prior to ratification of norms by the Norms Committee and import
item has been allowed as per General Note-4 of Engineering products and the same
has been used in the export item, for the purpose of redemption, description of export
item may be restored as per Advance Authorization.

RA may take further necessary action accordingly.

****ホ *

ド・ ■■とつ
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shaniBM驚町 New Ddi-110001
Datet tte l月 仏 May,2014

0FRCE MEMORANDIIII

SubieCt:  Advance Au由 o」zaJo,Application hm M/s.Motherso■ Surni Sy=eras Ll止  for ale impOrt

of raw‐ material径3ainst the c_Kport ofPIastic Parts for automobiles cPNL ASM=Q/WDO TR

FN,PNL ASM―BODY LP/LR UPR TR'NL ASM‐CTR PLR UPR Tヽ PNL ASM―BODY

PL llP TR.)い ⅢallCe Aualo虚量10n No.0510373490 dated 13.12.2013 &
Adv.AuthNo.0510380488 dated 27.02,2014).
'                   十,***

I■e undersigned L dirttted to refer to DGF「 U.0.No.01/8750/293/AM-14/DES‐ 7/435

dated 18.11.2013&01/80/650/15/AM15/DES-1/53 dated 16_04.2014o■ 1鷺 subiect menuoned

"蹴
脚 飢i睡慧躍乳驚服蹴 1繁北諮駅糧蹴蹴

basis:―

Baw-materia! Recommended for Import Quanttty/砲

i.Rёlevant Polypropylene Ganules
t

1.05聰;ノ kg oontent

in the export

producL

2_Rclcvant Fabric o017 BECCA FABRIC C‐ KNS 100%

Polye“er Light Titanium H l)

Net+10%
w郷滋ge.

3.RelevantNutpusl■ Netto Net

4.RelevantRetaining clip Netto Net

'This issues *'ith the approval of comPetent authority.

■ 坤

|ハルlし

F.No.46011/79/2007‐ PC‐II

Govenment oflndia

Minist▼ of Chemicals&Fertilizers

Depaltment ofCllermcals&Petrochemicals
*キ *オ *

ヽ

Parts 6fAutomobiles― Panel Assembly

MSo PHy2 Ranjan
II‐ 1)(),(Dlド‐1ヽ
.‐ ‐.「

:卜
ζ tri・ :.1_1:■ |):ヽ 11‐ ‐ヽ:'

@traram vi4nlrfuty
Section Ofrlcer

Tcle:‐ 23382575

―ゝ ′一
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Gorrt. Of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(r 15)/15-ME

Subject: AA no 0410160379 daled 01.04.15 for IWs Interpump Hydraulics India
Pvt Ltd.

The norms may be recommended as follows:-

Total per unit weight (inclusive of indigenous inputs) for Sno I to 6 of items of export
may be mentioned as 73.38 kg,56.92 kg, 60.04 kg, 62.92 kg, 7l kg and 31.02 kg
respectively.
Sno I of items of import may be allowed for 88358 kg inclusive of 34.2%o wastage after
affecting l/3d recovery for wastage.

Sno 2 of items of import may be allowed for 26142 kg inclusive of 32.5%o wastage after
affecting l/3'd recovery for wastage.

Sno 3 of items of import may be allowed for 13846 kg inclusive of 32olo wastage after
affecting l/3'd recovery for wastage.

Sno 4 of items of import may be allowed for 7302 kg inclusive of 32%o wastage after
affecting l/3d recovery for wastage.

Sno 5 of items of import may be allowed for 8516 kg inclusive of 34.3o/o wastage after
affecting l/3tu recovery for wastage.

Sno 6 of items of import may be allowed for 18675 kg inclusive of 24o/o waslage after
affecting l/3d recovery for wastage.

This issue with the approval of Director (ME)

11

O/o the DC(MSME) Uo note no 30(ll5)/15-ME dt22.11.16

-31´
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Govt. Of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(l l6yls-ME

Subject: AA no 0410160643 dated 05.06.15 for M/s Interpump Hydraulics India
Pvt Ltd.

The norms may be recommended as follows:-

Total per unit weight (inclusive of indigenous inputs) for Sno I to 4 of items of export
may be mentioned as,36.10 kg, 31.02 kg, 33.2kgand 73.38 kg respectively.
Sno I of items of import may be allowed for 8481 kg inclusive of 20.5% wastage after
affecting l/3'd recovery for wastage.
Sno 2 of items of import may be allowed for 37350 kg inclusive of 24% wastage after
affecting l/3'd recovery for wastage.
Sno 3 of items of import may be allowed for7794 kg inclusive of 20.7% wastage after
affecting l/3'd recovery for wastage.
Sno 4 of items of import may be allowed for 159044 kg inclusive of 34.2% wastage after
affecting l/3'd recovery for wastage.

This issue with the approval of Director (ME)

(K S Sodhi)
Asst Dir (ME)

Shri H. Das. FTDO. DGFT Udhyog Bhawan
O/o the DC(MSME) Uo note no 30(l 16)/15-ME dt 23.1l.l6

り しヽ
1シ

ツ
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Govt. of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0910063255 dated 12.02.16 for M/s, Enertech Engineering p Ltd.

The norms may be recommended as follows:-
. Relevant Import of Sno I to 1l and Sno 13 to 2l of items of import may

be allowed on net to net basis with NIL wastage and accountability clause.
o Import of Sno 12 of items of import may be allowed, as applied, inclusive

of 2Yo wastage.

This issue with the approval of Director (ME)

低鰊h
AD(ME)

81116UO notc No TL-13024/139/2016‐ MMM&A―DCMSME datcd l
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2011212016 - Case No. l9l7l80 (M/s Arcelor Mittat Dhamm
Processing Pvt. Limited) (Advance Authorization No. 0410161720 dated 18.03.2016)

Advance Authorisation may be ratified as under:

l. Net weight of export item may be specified as 597.61 MT containing
581.67 MT of import items at Sl. No. I to I l.

2. Description of import items at Sl. No. 1,4,7,9 & ll may be amended as " Hot
Rolled Non Alloy Steel Sheets/Plates/Coil/Strips of thickness exceeding l0
mm"

3. Import items at Sl. No. 1,4,7,9 &,ll shall be of relevant grade & thickness as
contained in export items.

4. Quantities of import items at Sl. No. 1,4,7,9 & ll put together may be
restricted as 520.45 MT and may be allowed as 1.05 Kgs./Kg. content in
export items.

5. Import items at Sl. No. 2,3,5,6,8 & 10 shall be of relevant grade, shape &
size as contained in export products.

6. Quantities of import items at Sl. No. 2, 5 & 8 put together may be restricted as
4.08 MT and may be allowed as may be allowed as 1.02 Kgs./Kg. content in
export items.

7 ' Quantities of import items at Sl. No. 3, 6 & 10 put together may be restricted
as 83.64 MT and may be allowed as may be allowed as 1.02 Kgs./Kg.
content in export items.

Norms Committee may take a view.
´ ‐ ―

し,1'ル |'色

Norms Committee I
DIPP No.12/103/2016‐ TSW/28  dated 20/12/2016

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011212016 - Case No. 5/16/80 (lWs Hanning Motors India Pvt.
Limited ) ( Advance Authorization No. 3410041994 dated 21.03.2016)

Advance Authorisation may be ratified as under:

l. Quantities of import items at Sl. No. I to I 8 & 22 may be allowed on net to net
basis with accountability clause.

2. Quantity of import item at Sl. No. 19 may be allowed as l.0l Kgs./Kg. content in
export items.

3. Quantities of import items at Sl. No. 20 & 2l may be allowed as 1.05 Kgs./Kg.
content in export items.

Norms committee may take a view

Norms Committec I
DIPP No.12/103/2016-TSW/29 datcd 20/12/2016

ノイ ーー著 し,1、
(S.K.Jain)

Development Ofrlcer

欄 驚 組f-3ξ―
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Norms Committee I
DIPP No.12/103/2016‐ TSW/32 dated 20/12/2016

一

:,

(S.K.Jain)
Development Officer

う 6命 。禦 嘱 ギ
鴬 「酬 畿 0話 |

囃 淋 l…
搬 翻 ■昂ごよ凛まJ中
哩 鸞 ぽ 量
』淋 漂 話椰 b日

榔
ツ しヽ

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011212016 - Case No. 3/7/80 (M/s Mahima Udyog) (Advance
Authorization No. 0510398362 dated 03.05.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5 & 11 of Standard Deficiency
Format.

2. Quantities of import items at Sl. No. 1 to 21 (Seamless Stainless Steel
Pipes) in meters also in addition to their weights.

3. Quantities of import items at Sl. No. 22 to 163) in Nos. also in addition
to their weights.

Norms committee mav take a view
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011212016 - Case No. 2/7/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310804703 dated 16.05.2016)

Firm may be asked to submit the following information:

l. Information in respect of sl. No.3,4,5 & 1l of Standard Deficiency
Format, export product wise.

2. Quantities of import items at Sl. No. 1 to 3 in meters also in addition to
their weight.

3. Quantities of import items at Sl. No. 4 to 6 in Nos. also in addition to
their weights.
Detailed calculations for the quantity of Tubes (import items at Sl. No. I
to 3) supported by length and number of tubes in the export products.
Separate quantities of welding Electrodes, welding wires/strips, welding
Fluxes etc. contained in import item at Sl. No. 10.
Information in respect of Sl. No. 14 of Standard Deficiency Format for

Welding Consumables (import item at Sl. No. 10 )
Total requirement of each import item, export product wise, in a tabular
form

Norms committee may take a view ´

■

「

=■
ィ′3

(S.Ko Jain)
Development ofrlcer

Norms Committee I
DIPP No.12/103/2016-TSW/33 dated 20/12/2016

4.

5.

6.

7.
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Departlment of lndustrial Policy dL Promotion

(TSW)

NC Meeting dated 20/12/2016‐ Case No.2/16/80(M/s Godrei`L BOyce ⅣIanufacturing

Company Linlited)(Advance Authorization No。 0310805120 dated 01。 06.2016)

Advance Authorisation rnay be ratifled as under:

1. Net Empty weight of 66895 Kgs. may be specified with the quantities of
each export product at Sl. No. 1 to 4.

2. Net Empty weight of 45886 Kgs. may be specified with the quantity of each

export product at Sl. No. 5 to 8.

3. Nei fmpty weight of 37370 Kgs. may be specified with the quantity of each

export product at Sl. No. 9 to 12.

4. Net Empty weight of 42381Kgs. may be specified with the quantity of each

export product at Sl. No. 13 to 16.

5. Net empty weight of 45028 Kgs. may be specified with the quantity of each

export product at Sl. No. 17 to 20.
6. Net Empty weight of 54338 Kgs. may be specified with the quantity of each

export product at Sl. No. 2l &22.
7 . Nei Empty weight of 34133 Kgs. may be specified with the quantity of each

export product at Sl. No. 23 to 26.

8. Nei Empty weight of 19116 Kgs. may be specified with the quantity of
export product at Sl. No. 27.

g. Word "Relevant" may be prefixed with the description of import items at Sl.

No. 1 to 4.

10. Quantity of import item at Sl. No. 1 may be allowed as applied for i'e'

203464 Kgs. as 1.0291Kgs./kg. content in the export products.

1 l. Quantity o1 import item at Sl. No. 2 may be allowed as applied for i'e'

2545 Kgs. as 1.0291Kgs./kg. content in the export products'

12. Quantity of import item at Sl. No. 3 may be allowed as 429393 Kgs.

(306271Meters) inclusive of 2 o/o wastage.

13. Quantity of import item at Sl. No. 4 may be allowed as 5734 Kgs.

(7125 Meters) inclusive of 2 oh wastage.

14. Quantity of import item at Sl. No. 5 may be allowed as 275 Nos. on net to

nLt burir. Duty free weight of this item may be allowed as 397728 Kgs.

inclusive of 21.9 %o wastage after taking 20 Yo recovery from scrap.

15. Quantity of import item at Sl. No. 6 may be allowed as 10 Nos' on net to

nit basis. Duty free weight of this item may be allowed as 4923.7 Kgs.

inclusive of 12.3 oh wastage after taking 20 oh recovery from scrap.

l6.Quantities of import items at Sl. Nos. 7,8 & 9 may be allowed as

6241 Kgs. each.

*o fto fri-srx. P- stNGH
tr rrrFrlYrs R{I qrqrq

o,i-ou'w oiii&6.-cone.al ol Forclgn Tr'd'
r-faqr qrqr< qE]ffi=.

DtrLtG;;t. d;iiersl ot Forelgn Tredc
qfFfq f}t{rtlloeptt. of CommerQs

qrq-A €qqtT\r/Govt. of lndla
ETETTI ":rq=I. -E iE-; -. -uaioE 6rrliryAn' New o€lhl
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17. Quantity of import item at Sl. No.
on net to net basis.

Norms committee may take a view
′ ´著己 .。

Norms Committee I
DIPP No.12/103/2016-TSW/39 datcd 20/12/2016

三%レ雨碩
じ|し

l0 may be allowed as 193 Kgs. (72 Nos.)

(S.Ko Jain)
Development Offlcer

zFci rfto Riat/r<. p. STNGHgq za61pfiga6 fur*<r qrqrs
Deputy Dl.ociof Genord ot Forelgn Trede

ff*gr qrqrs qgrRsrrerr
Dlrectorate Gen€El o, Fgr€lgn Trad6qfftsq fu.Tr.LrDeptt. ot Commerq€

qTqET qr<"rrR/ Govt. of lndta
sqtrrr ir.r.r. q.a Rj4frUdyog Bhawan. Ncw t)elhl
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20t1212016- Case No. 30/19/80 (M/s MVS Engineering Limited)
(Advance Authorization No. 0510399303 dated 0f .08.2016)

Advance Authorisation may be ratified as under:

1. Words "Containing 1140 Kgs. of Carbon Molecular Sieves" may be

suffixed with a description of export item at S1. No. 1.

2. Words "Containing 570 Kgs. of Carbon Molecular Sieves" may be

sufhxed with a description of export item at Sl. No. 2.

3. Quantity of import item may be allowed as applied for i.e. l7l0 Kgs' on

net to net basis.

Norms Committee may take a view. -/ --%
.< L'tlt-r' I

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. l2l 103 12016-TSW/47 dated 20/12/2016

- 4/-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011212016- Case No. 31/19/80 (M/s MVS Engineering Limited)
(Advance Authorization No. 0510399304 dated 0f .08.2016)

Advance Authorisation may be ratified as under:

1. Words "Containing 9230 Kgs. of Carbon Molecular Sieves" may be

suffixed with a description of export item .

2. Quantity of import item may be allowed as applied for i.e. 9230 Kgs. on
net to net basis.

Norms Committee may take a view.
′
五 ,′

b

Norms Committee I
DIPP No.12/103/2016-TSW/48 dated 20/12/2016

(S.K.Jain)
Development Officer
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 2011212016 - Case No. 42119180 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510399618 dated 05.09.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3, 4, 5, ll & 14 of Standard Deficiency
Format, export product wise..

2. Quantity of import item at Sl. No. 3 in meters. also in addition to its
weight.

Norms committee may take a view
ノ 嘗 手

′Й
Ь

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/103/2016-TSW/63   datcd 20/12/2016

・―々 3-
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Norms Colnmittee I
DIPP No.12/103/2016-TSW/88   datcd 20/12/2016

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 20112t2016 -Case No. 10/19/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510400154 dated 19.10.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Net weight of export product may be specified as 356.4 Kgs.
2. Quantity of import item may be allowed as 2840.5 Kgs. as 7.97 Kgs.lKg. content

in export product after taking 60/o recovery from scrap.

Norms committee may take a view

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2011212016- Case No. A/R-61 (M/s TEMA India Limited ) (Advance
Authorization No. 0310797164 dated f 0.07.2015)

Norms may be Modified as under:

l. Quantity of import item at Sl. No. 2may be allowed as 100 Nos. on net to net basis.
Duty free weight of this item may be allowed as 72437 Kgs. as 1.125 Kgs/Kg. content
in the export products after taking 20Yo recovery from scrap.

2. Quantity of import item at Sl. No. 3 may be allowed as 24 Nos. on net to net basis. Duty
free weight of this item may be allowed as 26843 Kgs. as I .103 KgsiKg. content in the
export products after taking 20%o recovery from scrap.

3. Quantity of import item at Sl. No. 4 may be allowed as 16 Nos. on net to net basis. Duty
free weight of this item may be allowed as2233l Kgs. as 1.183 Kgs/Kg. content in the
export products after taking 20o/o recovery from scrap.

4. Import items at Sl. No. 5,7, 8,9, 1I, 12 , 13 & 14 may be deleted as not required by the
firm.

5. Quantity of import item at Sl. No. 6 may be allowed as 62 Nos. on net to net basis. Duty
free weight of this item may be allowed as 21925 Kgs. as 1.31 Kgs/Kg. content in the
export products after taking 20Yo recovery from scrap.

6. Word "Relevant" may be prefixed with the description of import itemw at Sl. No. 15 &
16.

7. Quantity of import item at Sl. No. 15 may be allowed as 36237 Kgs. as 1.075 Kgs/Kg.
content in the export products after taking l/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 16 may be allowed as 2l 128 Kgs. as 1.129 Kgs/Kg.
content in the export products after taking 1/3'd recovery from scrap.

Norms Committee may take a view

Norms Committee I
DIPP No.12/103/2016-TSW/61-A/R  dated 20/12/2016

ル
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(S.Ko Jain)
Development Offlcer

r#ci fro R+r/?<. P. stNGH
sq q5f:slvro frtr qrqr<

Oeputy Olrector Gonerel ol Forclgn Trada
ffia-q rqrqr< q-Crrftvrr-q

Dlrectorate Genoral of Forelgn TEda
qfFrw firrrq/Deptt. of Commereo
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Ud)rog Birawan, New E elhl
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2011212016 - Case No. A/R-125 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004972 dated 09.08.2016)

Status quo may be maintained as the Advance Authorization has been ratified on
repeat basis as per firm's Advance Authorization No. 5610004662 dated 21.08.2015
ratified in NC meeting No. 9/80 dated 0210812016:

Norms committee may take a view

Norms Committee I
DIPP No. 12110312016-TSW/125- A/R dated 20112120t6

(S.K.Jain)
Development Officer
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Department of Heavy Industry

DGFT Ref: Ratification ofAAs issued to Azad Engineering, Hyderabad

Export Product: Envelop forgings (machined Turbine blades)

fconsidering 20% recovery from machining wastage based
submitted by applicant.

This issue with the approval of JS

Dy DGFT,DES― |

TSWB 3/58/2016 dated  /12/2016

on Engineering drawing

顆
lndustrial Adviser

Stainless Steel bar
Stainless Steel bar
Stainless Steel bar
Stainless Steel bar

1 56 Kg/Kg cOntentin Export product

1 38 Kg/kg contentin EP

1 84 Kg/Kg cOntentin EP

1 78 Kg/kg contentin EP

-4フ ー



６

／

Ｐ

紗
イ
例

多
ビ

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2011212016 - Case No. A/R-138 (M/s MVS Engineering Limited )
( Advance Authorization No. 0510350651 dated 03.04.2013)

Norms may be modified as under:

l. As export was made prior to ratification of norms by the Norms Committee and import
item has been allowed as per General Note-4 of Engineering Products and the same has
been used in the export item, for the purpose of redemption, description of export item
may be restored as per Advance Authorization.

Norms committee may take a view

Norms Committee II
DIPP No.12/103/2016-TSW/138-A/R  dated 20/12/2016

′ ´を読ル
`

(S.Ko Jain)
Development Offlcer
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